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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
ORIGINAL APPLICATION NO. 1150 OF 2024

IN THE MATTER OF:

D5 & D8 RESIDENTS’ WELFARE ASSOCIATION,

MODEL TOWN, NEW DELHI ... APPLICANT

VS.
HORTICULTURE DEPARTMENT OF MUNICIPAL

CORPORATION DELHI, KESHAVPURAM ZONE ... RESPONDENT

REPLY ON BEHALF OF RESPONDENT NO. 2 (MODEL TOWN

DHARMIK LEELA COMMITTEE)

MOST RESPECTFULLY SHOWETH:

1. The preseflt reply is being filed on behalf of Respondent No. 2, the Model
Town Dharmik Leela Committee (hereinafter referred to as "the
Committee"), in response to the Original Application (OA) bearing no. OA
No. 1150 of 2024 filed by the Applicant herein under Section 14 of the

National Green Tribunal Act, 2010.
PRELIMINARY SUBMISSIONS:

2. At the very outset, the Committee unequivocally denies all allegations

pertaining to environmental violations, illegal activities, or
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mismanagement of Jawahar Park (hereinafter referred to as “the Park™) as
levelled by the Applicant. The Committee has been organizing the
culturally sigm'ﬁcént Ramleela event in the Park since the year 1954, a
tradition deeply embedded in the social and religious fabric of the residents
of not only Model Town area but even outside. These events have been
consistently held with the prior written permissions of the Municipal
Corporation of Delhi (MCD), along with requisite approvals from the Fire
Department, Police authorities, and other statutory agencies, as mandated
by law. The Applicant’s assertions of environmental violations are vague,
unsubstantiated, and devoid of any cogent evidence. The long-standing
practice of holding the event, spanning over seven decades, and supported
by documentary permissions from 2006 onwards, manifestly establishes
the legality, legitimacy, and social acceptance of the event. Copies of
permissions for the period 2006 to 2024 are annexed herewith and marked
as Annexure R-1 (Colly).

. The Committee’s actions are in strict conformity with the Memorandum of
Understanding (MoU) dated 25 August 2021, executed with the
Horticulture Department of the MCD, Keshavpuram Zone (Respondent
No. 1), which was further renewed for an additional term of three years by
a subsequent vide letter dated 24.10.2024. The Committee has consistently
adhered to all applicable environmental regulations, MCD policies, and

judicial pronouncements. No instance of non-compliance or deviation from
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the terms of the MoU has occurred, and any assertions to the contrary are
categorically denied. The copy of the Memorandum of Understanding
(MoU) dated 25.08.2021 is attached herewith and marked as Annexure R-
‘2. The copy of the Letter dated 24.10.2024 is attached herewith and marked
as Annexure R-3. Photographs showing the well-maintained condition of
the Park is attached herewith and marked as Annexure R-4.

. The allegations set forth in the Original Application (OA) are not only
baseless and factually incorrect but appear to be driven by extraneous
motives aimed at discrediting the Committee and undermining its
rightfully conferred responsibilities. It is submitted that the Applicant’s
apparent intent is to gain control of the Park under the guise of
environmental concern, despite lacking any evidence of mismanagement.
Vague averments and broad generalizations cannot serve as the basis for
judicial intervention. On the contrary, the Park is meticulously maintained
during and after the Ramleela festivities, as is evident from the photographs
attached above.

. The Committee has proactively undertaken comprehensive maintenance of
the Park in accordance with the stipulations of the MoU. These efforts
include regular plantation drives, employment of dedicated gardening staff,
and infrastructural upkeep. The renewed MoU dated 25.08.2024 further
attests to the Committee’s satisfactory performance and commitment to

maintaining the Park. The MCD, after due consideration, entrusted the



363 v

Committee with the Park’s adoption in 2021 and reaffirmed this decision
in 2024. It is pertinent to note that although the Park was designated as an
ornamental park in 2019, the Ramleela event has been held uninterrupted
since 1954, decades prior to such classification, demonstrating its
entrenched and permissible nature. No environmental degradation or harm
has resulted from the event. It is further submitted that the families and
relatives of the resident themselves attend the event in the large number
every year, which establishes that the Applicant herein does not represent
all the residents.

. Itis further submitted that the Ramleela event is confined to a period of 10
days annually, in strict consonance with the directions of the Hon’ble
Supreme Court in M. C. Mehta v. Union of India (2009) 17 SCC 683. While
permissions have been sought for a preparatory and dismantling period
aggregating 30 days, the event itself remains limited to 10 days. The
Applicant’s assertion that the Park is occupied for “one and a half months”
is palpably incorrect and misleading. The Park is available for use of the
general public Similarly, the sweeping allegation that the Committee
“destroys trees and plants” is without merit and emphatically denied.
Temporary structures are installed and dismantled without inflicting
damage to the Park or its greenery.

. The Dussehra effigy-burning ceremony is conducted with full compliance

to safety protocols and upon obtaining necessary permissions from the Fire
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Department and Police authorities. The site selected for‘the ceremony is
sitnated away from sensitive infrastructure such as electric lines or gas
pipelines, aﬁd no incidents of damage or hazard have ever been reported.
The Committee ensures the presence of fire tenders and maintains
coordination with emergency services. Further, the use of diesel generators,
food stalls, and sound systems is strictly within the parameters of
environmental and municipal regulations, including the Noise Pollution
(Regulation and Control) Rules, 2000. Waste management is carried out
systematically, with post-event cleanup ensuring restoration of the Park’s
condition. The Applicant’s hyperbolic claims regarding “huge traffic jams”
and disregard for public safety are devoid of evidence and are aimed at
sensationalism rather than reasoned discourse.

. The classification of the Park as an ornamental park in 2019 does not render
pre-existing cultural practices impermissible. The Ramleela event, being
an established tradition predating such classification by several decades,
remains permissible under law. MCD circulars dated 22.08.2013 do not
place an absolute embargo on holding events of a cultural or religious
nature within such parks, particularly when prior permissions are duly
obtained. The Committee’s continued use of the Park for Ramleela, with
full approval from the MCD and other relevant authorities, is entirely

lawful and in accordance with the Park’s character and usage.
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9. The Committee has not only complied with the terms of the MoU but has
also taken measures to improve the infrastructure of the Park. Claims
regarding broken footpaths, damaged benches, or unauthorized tree cutting
are either grossly exaggerated or patently false. No link has been
established between any such purported damage and the actions of the
Committee. The MCD’s decision to renew the MoU in 2024 is a testament
to its satisfaction with the Committee’s stewardship and directly
contradicts the Applicant’s baseless assertions. The Committee reserves the
right to file additional documents, evidence, and submissions as may be

necessary during the course of proceedings.
PARA-WISE REPLY:

1. The contents of Para 1 are denied in toto. The Applicant’s allegations of
“blatant violations of environmental laws” by the Committee during the
Ramleela function are vague, unsubstantiated, and devoid of evidence. The
Ramleela has been held since 1954 with MCD permissions and approvals
from relevant authorities, including the Fire Department and Police,
ensuring compliance with environmental and safety norms. The
Applicant’s claim of “irreparable damage” to the Park and interference
with residents’ rights is baseless, as the event is limited to 10 days, and the

Park is restored post-event.
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2. The contents of Para 2 are denied in toto except to the extent admitted. It
is admitted that the Park is 0.93 acres and located in Block D, Model Town.
It is denied that the park has been established for the recreational purpose
of around 80 families of Blocks D5 & D8 Model Town. It is submitted that
the Park is for the use of the general public. The Applicant’s claim that
residents solely maintained the Park is misleading. Since 2021, the
Committee has maintained the Park under the MoU with MCD,
undertaking plantation drives, employing gardeners, and ensuring upkeep
as per the DDA Adoption Policy 2019. Allegations of “illegal activities”
and “deterioration” are false, as evidenced by the renewed MoU dated 25
August 2024 (Annexure R-3).

3. The contents of Para 3 are denied in toto. The Ramleela event is held for
10 days, not “one and a half months,” in compliance with M.C. Mehta
(supra). Permissions cover a 30-day preparatory/disrﬁantling period,
causing no disruption prior or beyond the event days. Allegations of tree
destruction or gate removal are false; temporary structures are installed
without permanent damage. The RTI response cited by the Applicant
confirms repairs were made, negating claims of violations. The
Superintendent’s letter is being misconstrued, as no trees were damaged,
and safety measures were ensured.

4, The contents of Para 4 are denied in toto. The effigy-burning is conducted

with Fire Department approvals, at a safe distance from the power
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substation and gas pipeline, with fire tenders on standby. No incidents have
occurred in 70 years. Diesel generators and food stalls comply with
environmental norms, and loudspeakers adhere to Noise Pollution Rules,
2000. Waste is managed systematically, with post-event cleanup.
4A11egations of traffic jams and safety violétions are exaggerated and
unsupported.
. The contents of Para 5 are denied in toto except the matter of facts. The
M.C. Mehta Judgement permits functions for 10 days, which the
Committee adheres to. The Tribunal’s observations in O.A. 392/2021 are
inapplicable, as the Ramleela complies with environmental norms,
mcluding waste management and noise control, as evidenced by
permissions. The Applicant’s reliance on these orders is misplaced and
misconceived.
. The contents of Para 6 are denied in toto. The Ramleela is a cultural event,
not a revenue-driven activity, held with MCD approvals since 1954.
Allegations of ignoring rules or causing hazardous consequences are
baseless. The Committee ensures compliance with environmental laws,
and the Park is restored post-event.
. The contents of Para 7 are denied in toto. The Park’s ornamental status
since 2019 does not prohibit pre-existing cultural events like the Ramleela,

which has MCD approvals predating and postdating the classification.
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MCD circulars do not ban such events when permitted. The Applicant’s
RTI response confirms the status but does not negate permissions granted.

8. The contents of Para 8 are denied in toto. The 2019 order cited by the
Applicant was not implemented as a blanket ban, given the Ramleela’s
historical precedence and permissions. In fact, the Committee entered into
Memorandum of Understanding (MoU) dated 25 August 2021 with the
Horticulture Department of the MCD, Keshavpuram Zone  for
development/ maintenance of the Park. The Applicant’s claim of no
permissions is false, as approvals from MCD, Fire Department, and Police
are obtained annually. The Applicant’s letters were addressed, and
permissions exist, contrary to their assumption.

9. The contents of Para 9 are denied in toto. Judicial pronouncements
emphasize recreational use but do not prohibit cultural events with
approvals. The Ramleela is held for 10 days with permissions, not
curtailing residents’ access beyond this period. The suggestion to shift to
D Park ignores the Ramleela’s historical association with Jawahar Park
since 1954, supported by community acceptance and MCD approvals.

10.The contents of Para 10 are denied in toto. It is denied that the residents of
Blocks D5 & D8 Mode; Town were taking care of the park. The Committee
has no knowledge of any application made by the Applicant to the MCD.

The antecedents of the Applicant society are in doubt.
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11.The contents of Para 11 are denied in toto. It is reiterated that the
Applicant’s antecedents are in doubt. The MCD has lawfully entered into
the MoU with the Committee in 2021 and renewed in 2024. Allegations of
mala fide intent are baseless. The Committee’s adoption was transparent
and lawful.

12.The contents of Para 12 are denied in toto. The Committee has maintained
the Park as per MoU terms, including landscaping, plantation, and upkeep.
Allegations of neglect are false, as evidenced by MCD’s renewal of the
MoU and photographs. The Applicant’s claims of broken footpaths or gates
are exaggerated, and no link to the Committee’s actions is established.

13.The contents of Para 13 are denied in toto. The Committee complies with
the MoU, and the Park is accessible to the public without fees. Temporary
structures for Ramleela are permitted and removed post-event, causing no
permanent damage. The 2024 RTI reply of MCD does not show any fault
on the part of the Committee and in fact shows that the Park is maintained
propetly.

14. The contents of Para 14 are denied in toto. The Applicant 1s relying upon
an old notice of 2 years ago to contend that the present condition of the
Park is unsatisfactory. The contention is without merit. The notice dated
21.03.2022 was addressed by the Committee, and subsequent inspections
confirmed compliance. Further, the Committee has sent a detailed reply

dated 13.04.2022, wherein all the concerns were addressed in details along
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with the photographs. The Park’s condition is satisfactory, as evidenced by
the MoU renewal (Annexure R-3) and photographs (Annexure R-4). The
Applicant’s complaints are repetitive and lack specificity. Residents are not
prevented from beautification efforts, contrary to claims. The reply dated
13.04.2022 is attached herewith and marked as Annexure R-5.

15.The contents of Para 15 are denied in toto. The Committee has no
knowledge of application made by the Applicant. It is however, reiterated
that there are doubts over the genuineness of the Applicant. It is not even
known how many members it has. The Applicant’s apprehension of a new
MoU is speculative, as the renewal has already occurred lawfully.

16.The contents of Para 16 are denied in toto. It is denied that the Applicant
has any genuine grievance or that it has run from pillar to post. It is.
submitted that there has been a very long history of Ramleela functions
being conducted at the Park and the ornamental status does not prohibit the
event. Ram Leela functions are themselves for the public benefit. It is a
community event that promotes social and religious learning, cultural
preservation, and provides entertainment for a wide audience. It is
reiterated that the MoU with the Committee was lawful, and the Park is
maintained properly.

17.The contents of Para 17(A) are denied in toto. The Applicant’s assertion
that the Municipal Corporation of Delhi (MCD) and the Committee have

failed to ensure compliance with environmental laws, including the Air
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(Prevention and Control of Pollution) Act, 1981, the Water (Prevention and
Control of Pollution) Act, 1974, and the Noise Pollution (Regulation and
Control) Rules, 2000, is wholly baseless and unsupported by evidence. To
the contrary, the Committee operates with meticulous adherence to all
applicable environmental regulations, as evidenced by the consistent
procurement of requisite permissions from the MCD, Fire Department,
Delhi Police, and other statutory authorities for the Ramleela event. These
permissions are granted only after rigorous scrutiny to ensure compliance
with environmental and safety norms. The Applicant’s vague and sweeping
allegations fail to specify any particular violation, rendering them
incapable of judicial scrutiny. The Committee employs systematic waste
management, ensures noise levels remain within permissible limits, and
prevents any discharge that could contravene air or water pollution laws.
The Applicant’s attempt to paint a picture of environmental neglect is a
deliberate misrepresentation, aimed at undermining a culturally significant
event that has been conducted lawfully for over seven decades. The MCD’s
oversight and the Committee’s compliance ensure that the Park remains an
ecological asset, not a victim of degradation as falsely claimed.

18.The contents of Para 17(B) are denied in toto. The Applicant’s contention
that the Ramleela event violates the Hon’ble Supreme Court’s directive in
M.C. Mehta v. Union of India, (2009) 17 SCC 683 by occupying the Park

for more than 10 days is factually incorrect and misleading. The Ramleela
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event itself is strictly confined to a 10-day period, in full corr/lpliance with
the M.C. Mehta ruling, which permits functions in parks for up to 10 days.
The Applicant’s reference to a “40-45 day” occupation is untrue.
Furthermore, the actual function is for 10 days. But the Applicant is
conﬂatingA the preparatory and dismantling phases to ensure seamless
execution of the function without causing damage with the event itself.
These ancillary periods involve minimal activity, such as setting up
temporary stages or removing structures, énd do not impede residents’
access to the Park beyond the 10-day event. The Applicant’s attempt to
stretch the scope of the Supreme Court’s order to cover authorized
preparatory work is legally untenable and ignores the practical necessities
of organizing a large-scale cultural event. The Committee’s adherence to
the 10-day limit for the actual function, coupled with MCD’s approval for
logistical arrangements, demonstrates unequivocal compliance with
judicial directives, rendering the Applicant’s ground meritless.

19.The contents of Para 17(C) are denied in toto. The Applicant’s claim that
the Ramleela is organized without proper permissions or No-Objection
Certificates (NOCs) from the Fire Department, Police, or other authorities
is patently false and belied by documentary evidence. The Committee has
consistently obtained all requisite approvals for the Ramleela event
annually, including from the MCD, Fire Department, Delhi Police, and

other relevant bodies, as mandated by law. These permissions are granted
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only after thorough assessments of safety, environmental, and public order
considerations. The Applicant’s assertion is speculative, lacking any
evidence to contradict the comprehensive permissions secured by the
Committee over decades. The MCD’s rigorous permitting process ensures
that no event proceeds without compliance with statutory requirements,
and the Committee’s track record of obtaining NOCs since 2006
underscores its commitment to legality. The Applicant’s attempt to cast
doubt on this process is an exercise in conjecture, unsupported by facts and
aimed at creating a false narrative of administrative laxity.

20.The contents of Para 17(D) are denied in toto. The Applicant’s allegation
that the MCD is responsible for the “degradation” of Jawahar Park,
rendering it unfit for residents’ use, is a distortion of reality. Far from being
degraded, the Park is being diligently maintained by the Committee under
the terms of the Memorandum of Understanding (MoU) dated 25 August
2021, renewed on 24.10.2024. The Committee undertakes regular
landscaping, plantation drives, garbage clearance, and infrastructural
upkeep, ensuring the Park remains aesthetically pleasing and functional.
The Applicant’s claim of a “terrible condition” is unsupported by specifics
or credible evidence, relying instead on generalized assertions. The MCD’s
decision to renew the MoU in 2024 is a testament to the Committee’s
satisfactory stewardship, diregtly contradicting the Applicant’s narrative,

The Park continues to serve as a recreational space for residents, and any
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temporary adjustments during the 10-day Ramleela event are swiftly
reversed through post-event restoration. The Applicant’s attempt to
attribute imagined degradation to the Committee is a ploy to justify their
bid for control over the Park, rather than a reflection of its actual condition.

21.The contents of Para 17(E) are denied in toto. The Applicant’s argument
that the Park’s designation as an ornamental park prohibits the Ramleela
event is legally and factually flawed. While the Park was classified as
ornamental in 2019, this status does not impose an absolute ban on pre-
existing cultural events, particularly those with a history predating the
classification by decades. The Ramleela has been held in Jawahar Park
since 1954, with continuous MCD approvals, establishing its legitimacy és
a permissible activity. MCD circulars do not preclude cultural or religious
events in ornamental parks when conducted with prior permissions, which
the Committee unfailingly secures. The Applicant’s interpretation of the
ornamental status as an outright prohibition ignores the nuanced balance
between environmental preservation and cultural heritage, which the MCD
appropriately upholds. The Committee’s compliance with environmental
norms during the event ensures that the Park’s ornamental character is
preserved, rendering the Applicant’s ground baseless.

22.The contents of Para 17(F) are denied in toto. The Applicant’s reliance on
the 01.11.2019 order by the Commissioner, North Delhi Municipal

Corporation, as a blanket ban on functions in the Park is misconceived.
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Thereafter, the Committee had entered into Memo{(a%\dum of
Understanding (MoU) dated 25.08.2021 with the Horticulture Department
of the MCD, Keshavpuram Zone for maintenance of the Park. They have
been seeking permissions from the MCD for holding of the annual event
and after same is obtained the Park is used for a limited period only for the
said function. .

23.The contents of Para 17(G) are denied in toto. The Applicant’s claim that
MCD policies prohibit cultural events in ornamental parks is not correct.
MCD policies, including those governing ornamental parks, permit cultural
or religious functions when conducted with prior approvals, as is the case
with the Ramleela. The Committee’s consistent procurement of
permissions ensures compliance with these policies, which are designed to
harmonize environmental preservation with community activities. The
Applicant’s attempt to portray the Ramleela as a violation of MCD policy
1s a distortion, ignoring thé explicit approvals granted annually. The
MCD’s discretion to permit such events reflects a pragmatic approach,
recognizing the Ramleela’s cultural significance and its negligible impact
on the Park’s ecology when properly managed. The Applicant’s ground is
thus devoid of merit.

24.The contents of Para 17(H) are denied in toto. The Applicant’s allegation
that the MCD illegally grants permissions for the Ramleela is unfounded

and contradicted by evidence. The Committee secures lawful permissions
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from the MCD, Fire Department, and Police annuallif,?following
established procedures. These permissions are issued after due diligence,
ensuring compliance with MCD policies and environmental regulations.
The Applicant’s claim of illegality is speculative, lacking any evidence to
challengé the validity of the approvals. The MCD’s consistent
authorization of the Ramleela over decades underscores its alignment with
municipal policies, which accommodate cultural events under regulated
conditions. The Applicant’s attempt to question the permissions is an
unsubstantiated attack on the MCD’s administrative prerogative and the
Committee’s lawful conduct. |

171. The contents of Para 17(I) are denied in toto. The Applicant’s
assertion that the MoU prohibits cultural events in the Park is a
misinterpretation of its terms. The MoU dated 25 August 2021, renewed
on 24.10.2024, governs the Committee’s maintenance responsibilities and
does not preclude cultural events when authorized by the MCD. The
Ramleela is conducted with explicit permissions, aligning with the MoU’s
overarching goal of public access and Park preservation. The Applicant’s
narrow reading of the MoU ignores the MCD’s authority to permit events
that enhance community welfare, provided environmental norms are met.
The Committee’s compliance with both the MoU and event-specific
approvals ensures that the Ramleela is a legitimate activity, rendering the

Applicant’s ground untenable.
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26.The contents of Para 17(J) arc denicd in toto. The Applicant’s claim that
the Ramleela is held without permissions from the MCD, Fire Department,
Traffic Police, or Delhi Police is demonstrably false. The Committee
meticulously obtains all requisite approvals annually, as evidenced by
permissions spanning 2006 to 2024. These approvals cover fire safety,
public order, traffic management, and environmental compliance, ensuring
a holistic regulatory framework. The Applicant’s assertion is a baseless
assumption, unsupported by any counter-evidence. The MCD’s rigorous
permitting process, coupled with the Committee’s diligence, guarantees
that the Ramleela adheres to all statutory requirements. The Applicant’s
attempt to cast doubt on these permissions is a frivolous challenge to an
established and transparent process.

27.The contents of Para 17(K) are denied in toto. The Applicant’s alarmist
claim that the Ramileela poses a “grave danger” due to effigy-burning near
a power substation and gas pipeline is false and unsupported. It is submitted
that the Dussehra effigy are placed far away from the power station. The
Dussehra effigy-burning is conducted with stringent safety protocois,
under Fire Department supervision, and with NOCs ensuring compliance.
The site is carefully selected to avoid proximity to sensitive infrastructure,
and fire tenders are stationed on-site to mitigate any risk. In over 70 years,
no incident has occurred, underscoring the efficacy of these measures. The

Applicant’s speculative scenario of a mishap ignores the Committee’s
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impeccable safety record and the MCD’s oversight. The presence of parked
vehicles or a narrow road is irrelevant, as traffic and access are managed
by the Police. The Applicant’s ground is a hyperbolic attempt to
sensationalize a well-regulated cultural practice.

28.The contents of Para 17(L) are denied in toto. The Applicant’s allegations
of tree destruction, gate removal, and indiscriminate waste disposal are
categorically false. The Committee uses temporary structures for the
Ramleela, which are installed and dismantled without causing permanent
damage to the Park’s greenery or infrastructure. No trees or plants are
harmed, and any minor adjustments are restored post-event. Waste
management is systematic, with dedicated cleanup ensuring the Park’s
pristine condition. The Applicant’s claims of environmental neglect are
contradicted by photographic evidence of the Park’s upkeep. The presence
of a power substation and gas pipeline is irrelevant, as safety measures,
including Fire Department approvals, eliminate any risk. The Applicant’s
portrayal of the Ramleela as an ecological disaster is a baseless
exaggeration, designed to mislead rather than inform.

29.The contents of Para 17(M) are denied in toto. The Applicant’s assertion
that the Ramleela curtails the Park’s role as a recreational “lung” for
residents is misconceived. The event lasts only 10 .days, leaving the Park
accessible for recreational use for the remaining 355 days of the year. Post-

event restoration ensures that the Park’s ecological and aesthetic functions
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are fully preserved. The Applicant’s claim that residents are deprived of
recreational space is an overstatement, as the temporary use for a culturally
significant event does not undermine the Park’s primary purpose. Judicial
pronouncements, including M.C. Mehta (supra), permit such limited use,
recognizing the balance between recreation and community traditions. The
Applicant’s attempt to elevate a brief, regulated event into a permanent
disruption is legally and factually untenable.

30.The contents of Para 17(N) are denied in toto. The Applicant’s suggestion
that the Ramleela should be shifted to D Park, a larger venue 300 meters
away, is neither mandated nor justified. Jawahar Park has hosted the
Ramleela since 1954, a tradition deeply rooted in the community’s cultural
identity, with continuous MCD approvals. The c‘hoice of venue is a matter
of administrative discretion, and the MCD’s decision to permit the event at
Jawahar Park reflects its suitability and historical significance. D Park’s
size or accessibility does not render Jawahar Park’s use unlawful or
inappropriate. The Applicant’s proposal ignores the Ramleela’s entrenched
association with the Park and the Committee’s compliance with
environmental and safety norms. Forcing a shift would disrupt a cherished
tradition without any legal or practical basis, making the Applicant’s
ground meritless.

31.The contents of Para 17(0) are denied in toto. The Applicant’s claim that

the MCD acted arbitrarily by executing the MoU with the Committee
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without considering their adoption application is baseless. The MoU dated
25.08.2021, renewed on 24.10.2024, was a lawful exercise of MCD’s
powers, based on the Committee’s proven track record of maintaining the
Park. The Applicant’s allegation of surreptitious conduct is baseless as the
MoU process followed MCD’s adoption guidelines. The Committee’s
maintenance efforts, including landscaping and waste management,
justified the MCD’s decision. The Applicant’s attempt to impugn the MoU
as unlawful is an overreach, lacking evidence of procedural irregularity or
bias.

32.The contents of Para 17(P) are denied in toto. The Applicant’s invocation
of ﬁatural justice principles to challenge the MCD’s rejection of their
adoption application is legally unsound. The MCD’s adoption process is
governed by its guidelines, which do not mandate a formal hearing or
reasoned order for every applicant. The MCD lawfully agreed to the
Committee’s MoU based on merit and performance. Administrative
decisions of this nature do not require judicialized procedures unless
explicitly prescribed, which is not the case here. The Applicant’s claim of
unfairness is speculative, ignoring the Committee’s successful stewardship
and the MCD’s discretionary authority. The Applicant’s attempt to elevate
a routine administrative choice into a violation of natural justice is a

misapplication of legal principles, devoid of merit.
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33.The contents of Para 17(Q) are denied in toto. The Applicant’s allegation
that the MCD failed to act on the Committee’s purported poor maintenance
is false. The notice dated 21 March 2022, cited by the Applicant, was a
routine communication addressed promptly by the Committee, with
subsequent inspections confirming compliance. The Park’s condition is
satisfactory, as evidenced by the MCD’s renewal of the MoU in 2024 and
photographic evidence. The Applicant’s reliance on the notice is selective,
ignoring the Committee’s corrective measures and ongoing maintenance
efforts, including gardening and waste clearance. The Applicant’s
repetitive complaints lack specificity and fail to establish any systemic
neglect. The MCD’s continued trust in the Committee refutes the
Applicant’s narrative of inaction, rendering this ground baseless.

34.The contents of Para 17(R) are denied in toto. The Applicant’s demand for
cancellation of the MoU is premised on a false premise of non-compliance,
which is contradicted by evidence. The Committee adheres to the MoU’s
terms, maintaining the Park through landscaping, plantation, and
infrastructural upkeep. The 2022 notice was resolved, and no subsequent
violations have been recorded. The MCD’s decision to renew the MoU in
2024 reflects satisfaction with the Committee’s performance, negating any
basis for termination. The Applicant’s call for cancellation is a disguised
attempt to usurp control of the Park, unsupported by any actionable

evidence of mismanagement. The Committee’s compliance with the
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MoU’s objectives ensures the Park’s preservation, making this ground
wholly untenable.

35.The contents of Para 17(S) are denied in toto. The Applicant’s claim that
the Committee violates environmental laws and judicial directions is a bald
assertion, unsupported by specifics. The Committee complies with all
environmental regulations, including the Air Act, Water Act, and Noise
Rules, as well as judicial pronouncements like M.C. Mehta (supra), through
permissions and safety measures. The MoU’s environmental stipulations
are adhered to, with regular maintenance ensuring the Park’s ecological
integrity. The Applicant’s vague reference to non-compliance fails to
identify any concrete violation, rendering it legally deficient. The
Committee’s 70-year record of conducting the Ramleela without
environmental harm underscores its commitment to legal and judicial
standards, making this ground frivolous.

36.The contents of Para 17(T) are denied’ in toto. The Applicant’s
apprehension that the Ramleela will create a “huge nuisance” is speculative
and céntradicted by its lawful execution. The event is conducted with
comprehensive permissions, limiting its duration to 10 days and ensuring
compliance with environmental and safety norms. The Committee’s waste
management, noise control, and safety measures prevent any nuisance. The
Applicant’s portrayal of the event as disruptive ignores its cultural

significance and community acceptance over decades. The MCD’s
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continued approvals reflect the absence of any public detriment. The
Applicant’s ground is a preémptive attempt to halt a legitimate tradition,
lacking any basis in fact or law.

37.The contents of Para 17(U) are denied in toto. The Applicant’s fear that the
MCD may renew the MoU with the Committee is moot, as the renewal was
lawfully executed on 24.10.2024. The decision was based on the
Committee’s satisfactory performance, including maintenance and
compliance with the MoU’s terms. The Applicant’s claim of exclusion is
speculative, ignoring the transparent and merit-based process that
reaffirmed the Committee’s role. The renewal reflects administrative
prudence, not bias, rendering this ground baseless.
38.The content of Para 18-20 does not warrant any reply.
39.The Contents of Prayer are denied in toto. In view of the above
submissions, it is most prayed that this Hon’ble Tribunal may be pleased
to dismiss the Original Application with costs, as it is devoid of merit and
based on unsubstantiated allegations.
_ Filed By:
, ~ ,
DATE:0Y - 96 - 225, Vikas Mehta
) , Advocate for the Respondent No. 2
PLACE: NEW DELHI 59, Lawyers Chambers
Supreme Court of India
New Delhi — 110001

Contact- 9810536903
Email- mehtavikas@hotmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH NEW DELHI
ORIGINAL APPLICATION'"®NO. OF 2024
IN THE MATTER OF:
D5 & D8 RESIDENTS® WELFARE ASSOCIATION,
MODEL TOWN, NEW DELHI .. APPLICANT
Vs.
HORTICULTURE DEPARTMENT OF MUNICIPAL

CORPORATION DELHI, KESHAVPURAM ZONE ... RESPONDENT

AFFIDAVIT

I, Dinesh Kumar Aggarwal, S/o Late Shri Om Prakash Aggarwal R/o K-

3/8, Ground Floor, Model Town II, Delhi — 110009 am working as

General Secretary of the Respondent No. 2 do hereby solemnly affirm

and declare as under:

1. That I am well conversant with the facts of the aforesaid case and
competent and authorized to swear this affidavit.

2. I have read the contents of the Reply and 1 say that the contents |
are true and correct and are based on the records maintained by
the company in normal course of business and believed to be true

and nothing material nor relevant has been concealed therefrom.

i Book No o ENT

aOO"D:}"‘U\’G)L) f / \ )
captet B | e ‘d " 1%;5 ’; L
Serigl ! '\vU S S é \ 4 EXOFWm 0 7"29 ’ L, i

& 4 JUN 2023
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VERIFICATION:

Verified at _Del, | on this {5 dagit 2075 2025, that the

contents of the above affidavit are true and correct, that no part of it is

false and nothing material has been concealed therefrom.
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' MUNICIPAL CORPORATION OF DELH‘I “
CAHORTICULTIURE DB l'.l\..""’ ENTx :
LG RAIRIR RO Ce b By GRE T I. :
| sh. Kesho Ram Guptar |
Eyadhan, ’ B :
adel Tewn Dharmik Lil.
Committee (Regdl. i £
D-13/A-31, Agarwal Dh ey ]
Medel Town, Delhi-“l_J}kQOLj-“
Sub - R“J’ bU’d}’l ‘J uFJaw" P"Jr}{:D-BlUCk Bor Ramlilla wWedeFfeew ‘ ’
S1iry 4 - %
with refersnce to your aJleir*:t:z.f r datsd 10/07/2006 regarding
- the ‘-‘L'lbj act citsd ahova. "In‘tbls 1'3‘,)'151‘-’-1-.1 it i3 '-‘ta*.:;i that DO /
'Civil Line Zone vide his orders dated 25/07/2006 hag bien ple.: ad
to grant you the pemmission for hold ing R,amln._lla Weas e 23/09/2006, :
te 0341072006 at Jawahar Paxk, D-Bleck, Medel Town. S
\w

o» o
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MUNICIPALCORPORATION OF DELHI

*HORTICULTURE DEPARTMENT*
16, RAJPUR ROAD: C.L. ZONE: DELHI

Sh. Kesho Ram Gupta,

Pradhan,

Model Town Dharmik Lilla
Committee (Regd.)

D-13/A-31, Agarwal Dharmshalla,
Model Town, Delhi — 110009.

Sub:- Reg. booking of Jawahar Park, D-Block, for Ramlilla w.e.f. — 23.09.2006
to 03.10.2006. :

Sir,

With reference to your application dated 10/07/2006 regarding the
subject cited above. In this regard, it is stated that D.C./Civil Line Zone vide
his orders dated 25/07/2006 has been pleased to grant you the permission for
holding Ramlilla w.e.f. 23/09/2006 to 03/10/2006 at Jawahar Park, D-Block,

Model Town.

Sd/-31/7/06
Asstt. Director (Hort.)

Civil Line Zone
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MUNICIPAL CORPORATION os=' DELHI 2‘7

* ICULTURE DEPARTMENT *
UR ROAD, C.L.ZONE,DELHI.

Dated:___b/\? by

Pardhan, P
Model Town Dharm
D-13A/31, Aggrawal |
Dethi-110009,

;nm'ffﬁee (Regd.)
mshala, Model Town,

Sub:- Grant of perrﬁis‘-sign-'-_for?-.Ramlilla.ln Jawahar Park,D-Block, Model Town.

With reference to your letter No. Nil déted: 05.09.07 regarding grant” of
permission for holding Ramlilla. In this regard, it is stated that DC/CLZ vide his orders

dated: 07.09.07 has been pleased to grant the permission for holding Ramlilla in Jawhar
Park, D.-'Block. Model Town w.e.f,11.10.07 to 22.10.07 free of charge. It s also
mentioned that no commercial activity will be allowed during this period in the park,

Dy. Director(Hort.)
Civil Line Zone .

£

&

B
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MUNICIP ORATION OF DELHI
HORT E DEPARTMENT
NE ZONE

No. DDH/CLZ/08-09/_78%. Dated L g2 B,

"mmr-&1

To,

Sh. Ram Kishore Goyal

Pardhan, S

Model Town Dharmik Leela Conmimittee,

D-18A/31, Aggrawal Dharamshala,

Model Town, Delhi-110009.
Sub: Qrant of Permission for Ramlila in Jawahar Pavk, D-Block, Model Town,

With reference to youi‘ lettor No. ‘Nil dated 29.07.08 regard‘ing grant of
permission for holding Ramleela. In this regard, it is stated that DC/CLZ vide

his orders dated 08.08.08 has been pleased to grant the permission for holding

Ramleela in Jawahar Park, D ~ Block, Model Town w.e.l. 28.09.08 to 10.10.08

free of charge. It is also mentioned that no commercial activity will be allowed
L} . . ) .

during this period in the park.

Dy. Director(Hort.)
Civil Line Zone

3

@




390
2|

. MUNICIPAL CORPORATION OF DELHI
% HORTICULTURE-DEPARTMENT *
5316, RAJPUR ROAD,CIVIL LINE ZONE, DELHL

A

No.DDH/CLZ/2009-10/___,5\9 ‘ ' : Dated: 7—977/0? R

8h. Suresh Kumar Gupta

President,

Model Town Dharmik Leela Committee,
D-13-A/31, Aggrawal Dharamshala,

" Model Town, Delhi — 110009.

Sub:_ Grant of Pormission for Ramleela in Jawahar Market, D-Block, Model Town.,

With relerenee 1o your letter Nil dated 20.07 .09 regarding grant of permission
for holding Ramleela. In this regard, it is étate_d‘that DC/CLZ vide his oi'ders dated
23.07.09 has heen p!(;used, to grant the permission for holding Ramleela in Jawahar |
" Market, 4D-Bluclc; Model Town w.e.f, 19.09.09 to 29.09.09 free of charge. It is also

mentioned Uit no commercial a'ctivit;ywill”beallowed during this period in the park.

W

Dy. Director(Hort.)
Civil Line Zone
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MUNICIPALCORPORATION OF DELHI

*HORTICULTURE DEPARTMENT?*
16, RAJPUR ROAD: CIVIL LINE ZONE: DELHI

No.DDH/CLZ/2009-10/ 519 | Date: 29/7/09

Sh. Suresh Kumar Gupta,

President,

Model Town Dharmik Leela Committee,
D-13/A-31, Agarwal Dharmshala,
Model Town, Delhi — 110009.

Sub:- Grant of Permission for Ramleela in Jawahar Market, D-Block,
Model Town.

With reference to your letter Nil dated 20.07.09 regarding grant of
permission for holding Ramleela. In this regard, it is stated that DC/CLZ vide
his orders dated 23.07.09 has been pleased to grant the permission for holding
Ramleela in Jawahar Market, D-Block, Model Town w.e.f. 19.09.09 to 29.09.09
free of charge. It is also mentioned that no commercial activity will be allowed:
during this period in the park.

Sd/-
Dy. Director (Hort.)

Civil Line Zone
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MUNICIPAL CORPORATION OF DELHI 33
HORTICULTURE DEPARTMENT -
_ CIVIL LINE ZONE

o

e
e

No. ADH/CLZ/10-117 D3 | bated 23/8/1

President

Model Town Dharmik Leela Committee
D-13A/31, Aggrwal Dharam Shala
Model Town Delhi-110009

Sub: Grant of Permission for holding Ramleel_a' in. Jahawar Park D-block
Model Town-III w.e.f. 08.10.2010 to 18.10.2010.

With- referenc-e to letter No. Nil dated 06.08.10 regarding grant of
permission for holding Ramleela in Jahawar Park ‘D~b10ck Model Town-III. In
this iregard, it is stated that DC/CLZ vide his orders dated 19.08.10 has been

. pleaséd to grant the ﬁer‘mission for holding _R-amlec_zla_,in Jahawar Park D-block-
Model Town-IIT w.e.f. 08.10.2010 to:18.10.2010 free of ch&rgé. -'IT is also :

mentioned that no commercial activity will be allowed during this period in the

park,

Asstt, Director(Hort.)
Civil Line Zone

Ape 1t Dieactpr (Hort.)
GV Lona, 10D




CIVIL LINE ZONE -

"m;léRTICUQQR:é DEPARTMENT 2 (7 |

No. ADH/CEZ/11-12/ Fm Dated R 1L
\_—Sh. Suresh Kumar Gupta -

Model Town Dharmik Leeld Committee

D-13A/31, Aggrawal Dharamshala, _

Model Town,Delhi - 110009.

Sub: Grant of permission forThqldinQ. Ramleela in Jawahar Park,D-Block,
Model Town-TII w.e.f. 27.09.2011 to 07.10.2011.

With refeerene to latter no Nll Dated 09.08.2011 régqrding grant of
permi.ssion for holdihg Ramleela in Jawahar_ Pdrk;D-Bléck, Model Town—IIi, .
Iﬁ this regard, it is stated fhaf Commissioner, MCD vide his 6rders dated
03.09.2011 has beén.pleased to grant the permission for holding Rameleela in
Jawchar Park,D-Block, Mode! TcwnmIIZ ‘.‘;f.:i.}f. \2'7‘;09.2011 te 07.10.2011, Tt is’
also mentioned that noco_mmercial’ activity will be allowed during this period in

the park.

.l
L]

Asstt. Director(Hort.)
Civil Line Zone




NORTH DELHI%%IPAL CORPORATION s
HORTICULTURE DEPARTMENT 35
CIVIL LINE ZONE

-

No. ADH/CHE/12-1343 85 | “Dated Jolq 1

Sh. Subhash Tayal, President
Shri Sanatan Dharam Sabha(Regd.)
F-14/66-67, Model Town-II, Delhi-9

Sub: Grant of permission for holdiiig Ramleela_in_Jawahar P#rk,D-Biock,Model'
Town-III w.e.£.16,10.2012 to 25.10.2012.

With reference to latter no Nil Dafed 07.09.2012 regarding grant of permission for
holding Ramleela in Jawahar Park;D-Block, Model Town-III. In ‘this regard, it is stated
that DOH/NDMC vide his orders dated 10.09.2012 has been pleased to grant the permission
for holding Rameleela in above said park w.e.f16.10.12 t0'25.10.12. It is also mentioned

' that no commercial activity will be allowed during this period in the park.

Civil Line Zone

Copy to:
Concerned SO(H) -
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NOﬁTH‘DELHI MUNICIPAL CORPORATION

HORTICULTURE DEPARTMENT
- CIVIL LINE ZONE

Dated é —-gQ "Z:}

“No. DDBICLZ/2013(__/ 7+ 757 “

- Sh; Suresh Gupta,Presideut o
Model Town Dharmik Leela _Committee(Regd )
D-13-A/31, Aggarwal Dharm fala, :
Model Town, Delhi-110009.

;T : on for 'gaknizing -Ramleela Mahostva at Jawahar Park, D-
@&.,/ Block Model Town W, e £.04.10.2013 to0 15.10.2013 '

With reference to your r.equcst dated 02.08.2013 regarding the subject cited above.
In this regard, it is stated that DC/CLZ has pleased to grant you permission for organizing
Ramleela Mahostva at Jawahar Park, D-Block,Model‘ Town w.e.f. 04.10.2013 to
15.10._2013. It is also requested that during the camp, no tree/plant & MCD Property

should be damaged.
: k] Dy. Difector(Hort.)
| Civil Line Zone
. Copy to:-

_ : . Concerned SO(H) for reporting any damaged
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'NORTH DELHI MUNICIPAL CORPORATION 3 ;’2
HORTICULTURE DEPARTMENT
~ CIVIL LINE ZONE
L nad .
Ko, ADH/CLZ/M/__’_LO(/I | Dated ] 12 11n
Shri éurésh Gupta

- President, :
. Model Town Dharmik Leela Commlttee(Regd )

F-5/11 Model Town, Delhi -9

Sub:~ Grant of. Permiss'_ior_l‘:-vfor.-Holding -Ra_rmleel,af Mahotsva at Jawahar Pak, D-
Block, Model Town-III w.e.f. 24.09.2014 to 05.10.2014.

With reference to letter dated 24.06.2014 regarding grant of permission for holding
Ramleela Mahotsva in Jawahar Park, D-Block,Model Town-III,Delhi.  In this regard, it is
stated that DC/CLZ vide his (_)rders dated 02.07.2014 has been pleased to grant the

permission for religious function in above said park w.e.f. 24.09.14 to 05.10.2014. It s

 also:mentioned that no commercial activity will be allowed during this period in the park.

S N stt-Director(Hort.)

Civil Line Zone -
Copy to;-

I Concerned SO(H) for pursuing the matter.

.t t
| A Y
R
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NORTH DELHI MUNICIPAL CORPORATION
HORTICULTURE DEPARTMENT
CIVIL LINE ZONE

No. ADH/CLZ/14/1109 Dated: 01.08.2014

Shri Suresh Gupta

President,

Model Town Dharmik Leela Committee (Regd.),
F-5/11, Model Town, Delhi — 9.

Sub: Grant of Permission for Holding Ramleela Mahotsva at Jawahar
Park, D-Block, Model Town-III w.e.f. 24.09.2014 to 05.10.2014.

With reference to letter dated 24.06.2014 regarding grant of permission
for holding Ramleela Mahotsva in Jawahar Park, D-Block, Model Town-III,
Delhi. In this regard, it is stated that DC/CLZ vide his orders dated 02.07.2014
has been pleased to grant the permission for religious function in above said
park w.e.f. 24.09.14 to 05.10.2014. 1t is also mentioned that no commercial

activity will be allowed during this period in the park.

Sd/-
Asstt. Director (Hort.)
Civil Line Zone

Copy to:

1. Concerned SO(H) for pursuing the matter.
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No. AddL.Dir(H)/CLZ/1

~ To,

" Sub:

~ Shri Suresh Gupta, Pr ’
- Medet Town Dh

“Bigthi - 110009,

WO
.
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11 MUNICIPAL CORPORATION
CULFURE DEPARTMENT
VIE LINE ZONE

Dated ‘ ~ 8"" -

! Dlj]llli!tee(Rég(i.)

Ramleela Park, odgl Town-IT1

amicela Mahotsay at
2015 t0 24.10.2015,

Grant of Permission
Town-II Delhi w.e.f. 12

Jawahar park, D-Block.Maodel

 With reference to letter dated 20.07.2015 regarding grant of permission for holding

Ramleela Mahotsav in above said park.  In this regard. it is stated that DC/CLZ vide his

orders dated 27.07.2015 has been pleased to grant the permission for holding remleela

- pregramme in above-satd-pairk wiel TLI0:2013 w0 24.10.2015,subjeci 10 necessary

permission/ NOC from Police/Traffice Police etc.

Z

: .
=
Addil, Diféet(HarT)
ywﬁme
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NORTH DELHI MUNICIPALCORPORATION
HORTICULTURE DEPARTMENT
CIVIL LINE ZONE

No. Addl. Dir(H)/CLZ/15/ 511 Date: 11/8/15

Shri Suresh Kumar Gupta, President,

Model Town Dharmik Leela Committee (Regd.),
Ramleela Park, D-Block, Model Town - 111
Delhi — 110009.

Sub:- Grant of Permission for Ramleela Mahotsav at Jawahar Park, D-
Block, Model Town-1II Delhi w.e.f. 12.10.2015 to 24.10.2015.

With reference to letter dated 20.07.2015 regarding grant of permission
for holding Ramleela Mahotsav in above said park. In this regard, it is stated
that DC/CLZ vide his orders dated 27.07.2015 has been pleased to grant the
permission for holding ramleela programme in above said park w.e.f.‘
12.10.2015 to 24.10.2015 subject to necessary permission/NOC from

Police/Traffic Police etc.

Sd/-

Addl. Director (Hort.)

Civil Line Zone
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MUNICIPAL CORPORATION
JLTURE DEPARTMENT
VILVINE ZONL

AORTH DELH]

Dated 2 l__i /&

No. DDH/ADHICLZ/16/.3
To,

“Sh. Suresh Kr. Gupta ident
Model Town Dhrmik Lecla: Committec(Regd.)
Ratebtipie R ark, D- Block, Modcl Town- lll

. Delhi-110009.

; _ . .
Sub:  Grant of Permission for Holding Ramleela Programme at Jawahar Park, -
Block, Model Town w.e.f, 25092016 to 14,10,2016,

With reference to letter dated 04.07 2014 egarding gran: of permission for holding
Rejigious Prgoramme in above said park.  In dus regard. i1 sied that DCCLZ vide his
orders dated 18.07.2016 has been plesser 1o prast he porimis<inn Sor nolding religione
programume in above said park weln 230002006 (e 14 10.2016.subject 0 necessary
permission/ NOC from Police/Tralfice Police ete end ne comimercial activity will be

.Nz?

allowed durizyg this period in the park.

-
!.
.‘\':‘:f' [ :‘:" K, !\/\, .

W e L
e

Dy. l)uutm(l{oll)
Civil Line Zone
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NORTH DELHI MUNICIPALCORPORATION

HORTICULTURE DEPARTMENT
CIVIL LINE ZONE

No. DDH/ADH//CLZ/16/ 381 Date: 26/7/16

Sh. Suresh Kr. Gupta, President,

Model Town Dharmik Leela Committee (Regd.),
Ramleela Park, D-Block, Model Town - III
Delhi - 110009.

Sub:- Grant of Permission for Holding Ramleela Programme at Jawahar
Park, D-Block, Model Town w.e.f. 25.09.2016 to 14.10.2016.

With reference to letter dated 04.07.2016 regarding grant of permission
for holding Religious Programme in above said park. In this regard, it is stated
that DC/CLZ vide his orders dated 18.07.2016 has been pleased to grant the
permission for holding religious programme in above said park w.e.f.
25.09.2016 to 14.10.2016 subject to necessary permission/NOC from Police/
Trafﬁc Police etc. and no commercial activity will be allowed during this period

in the park.

Sd/-

Dy. Director (Hort.)

Civil Line Zone




o
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NORTf  DELHI MUNICIPAL CORPORATION

LTURE DEPARTMENT
VIL LINE ZONE

Dated 7—720 /2] >

No. DDH/ADH/CLZ/17/.3:
To,

Sh. Sudesh Kumar Gupta, President

Model Town Dharm la Committee(Regd.)
Ramleela Park, D- Block,-tModel Town-111,
Delhi — 110009.

Sub: Grant of Permission?-fffép-Hol‘dina Ramleela Mahotsav in Jawahar Park,
Model Town-ITI w.e.f. 15.09.17 to 03,10.17.

With reference to letter dated 23.06.2017 regarding grant of permiission for

‘holding ramleela mahotsav .in above-said park. - In this regard, it is stated that DC/CLZ

vide his orders dated 06.07.2017 has been pieased to grant the permission fur holding
IE.JI}:JOLIS program in abovu said park w.el. 15.09.17 to 03.10.17. subject to necessary

pexmli‘sion/ NOC from Police/Traffic Police etc. and no commcncnal d(.[lVll)' will be

. I\
(..‘ "

Dy. Director(Hort.)
Civil Line Zone

Deputy Director (or
Civil Line Zone

allowed during this period in the park.

Copy to:

1 ADH/Concermned SO(H) for reporting any damage
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NORTH DELHI MUNICIPALCORPORATION
HORTICULTURE DEPARTMENT
CIVIL LINE ZONE

No. DDH/ADH//CLZ/17/ 373 Date: 21/07/2017
To,

Sh. Suresh Kumar Gupta, President,

Model Town Dharmik Leela Committee (Regd.),
Ramleela Park, D-Block, Model Town — III,
Delhi — 110009.

Sub:- Grant of Permission for Holding Ramleela Mahotsav in Jawahar
Park, Model Town-1II w.e.f. 15.09.17 to 03.10.17.

With reference to letter dated 23.06.2017 regarding grant of permission
for holding ramleela mahotsav in above said park. In this regard, it is stated that
DC/CLZ vide his orders dated 06.07.2017 has been pleased to grant the
permission for holding religious program in above said park w.e.f. 15.09.17 to
03.10.17 subject to necessary permission/NOC from Police/ Traffic Police etc.
and no commercial activity will be allowed during this period in the park.

| - Sd/-
Dy. Director (Hort.)
Civil Line Zone

Copy to:

1. ADH/Concerned SO(H) for reporting any damage.
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MELHI MUNIGIPAL CORPORATION
HCULTURE DEPARTMENT
$8HAV PURAM ZONE

Dt 10l ®) 10

NO.DDH/KPZ/20181A 3

g R uss"ﬁj'ogramlﬁ*ﬁfm& # Bi8uhra MihoRav in
Townlw, o:¥:04110/2018 to 22/10/2018,

On your reé?%ﬁt; Sject c;tl&p above, the Dy. Commissioner, Keshav

Puram Zone has granted.:meessary pe{;&uss&on to Model Town Dharmik Leela

Committee (Regd.) to holdlyng,.Rellgious. Fﬁnctton/Ramma & Dussehra Mahotsav in
o Jawahar Park, Model- Town-Ill w.e.f. 04/10/218p 22.10.2018.

The permission is granted on the und‘éértaking of the Model Town Dharmik Leela

.f Committee (Regd.) that there will-be no-dam%ge to the trees/saplings of the park and If

~ any will be replanted by the Committee andi{here will be no commercial activity In the

b

park
C s TG peremtysion sgraitied. with woridioRBemititee Wit sdbmit NCTC 4 ORRIRS ™

‘Department & Police Department before funé?t:on/program

‘ V Dy. [?/ector (Hort.)

_ Keshav Puram Zone
Sh. Suresh Kumar Gupta President " By. Dirccter {Hott.)
L Model Town Dharmik Leela Committee (Regd.) i ,Li.:‘.j“ e
i Ramilia Park D-Block, Mode! Town, AN SRR

Delhi~ 110009,

B - R
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NORTH DELHI MUNICIPALCORPORATION

HORTICULTURE DEPARTMENT
KESHAV PURAM ZONE

No. DDH/KPZ/2018/ 498 Date: 20/08/18

Sub:- Permission for holding Religious Program/Ramlila & Dussehra
Mahotsav in Jawahar Park, in Model Town-III w.e.f. 04/10/2018 to
22/10/2018. '

On your request on the subject cited above, the Dy. Commissioner,
Keshav Puram Zone has granted necessary permission to Model Town Dharmik
Leela Committee (Regd.) to holding Religious Function/Ramlila & Dussehra

Mahotsav in Jawahar Park, Model Town —III w.e.f. 04/10/2018 to 22.10.2018.

The permission is granted on the undertaking of the Model Town
Dharmik Leela Committee (Regd.) that there will be no damage to the
trees/saplings of the park and if any will be replanted by the Committee and

there will be no commercial activity in the park.

The permission granted with condition committee will submit NOC from

Fire Department & Police Department before function/program.

Sd/-
Dy. Director (Hort.)
Keshav Puram Zone
Sh. Suresh Kumar Gupta, President,
Model Town Dharmik Leela Committee (Regd.),
Ramlila Park, D-Block, Model Town,
Delhi — 110009.




Committee (Regd.) that there
any willbe replantéd by:the

>
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NORTH DELHI MUNICIPALCORPORATION
HORTICULTURE DEPARTMENT
KESHAV PURAM ZONE

No. DDH/KPZ/2019-20/375 Date: 22/07/2019

Sub:- Permission_for holding Religious Program/Ramlila_& Dussehra
Mahotsav_in Jawahar Park, in Model Town-III w.e.f. 23/09/2019 to

11/10/2019.

On your request on the subject cited above, the Hon'ble Commissioner,
North DMC has granted necessary permission to Model Town Dharmik Leela
Committee (Regd.) to holding Religious Function/Ramlila & Dussehra

Mahotsav in Jawahar Park, Model Town —III w.e.f. 23/09/2019 to 11/10/2019.

The permission is granted on the undertaking of the Model Town
Dharmik Leela Committee (Regd.) that there will be no damage to the
trees/saplings of the park and if any will be replanted by the Committee and

there will be no commercial activity in the park.

The permission granted with condition committee will submit NOC from

Fire Department & Police Department before function/program.

Sd/-
Dy. Director (Hort.)
Keshav Puram Zone
Sh. Suresh Kumar Gupta, President,
Model Town Dharmik Leela Committee (Regd.),
- Ramlila Park, D-Block, Model Town,
Delhi — 110009.
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' NORTH DELHI MUNICIPAL CORPORATION
HORTICULTURE DEPARTMENT

KESHAV PURAM ZONE

“Room No. 206, IInd Floor, B-2 Primary School Opp.

Keshav Puram Thana, K.P.Zone, Delhi ~ 110035

No. Sin/DDH/ADH/KPZ,/2021-22 Dated - 08/10/2021 "

Sub:- Permission for holding Religious Programy/Ramlila & Dussehra
Mahotsav in Jawahar Park in Model Town-III w.e.f. 07/10/2021 to

16/10/2021.

On your request on the subject cited above, the Hob’ble Commissioner,

North DMC has granted necessary permission to Model Town Dharmik Leela

. : Committee (Regd.) to holding Religious Function/Ramlila & Dussehra
“ o ~ .'Mahotsav in Jawahar Park, Model Town-III w.e.f. 07/10/2021 to 16/10/2021.

I ' The permission is granted on the undertaking of the Model Town
P - " Dharmik Leela Committee (Regd.) that there will be no damage to the
trees/sapling of the park and if any will be replanted by the committee and

there will be no cominercial activity in the park,

The permission granted subject to NOC from Police & Fire Department

and follows the guidelines issued by DDMA or other authorities in respect to

~ COVID-19. ' ' Q f/}

7 -4
| \C\{M

Deputy Director (Hort.)

Keshav Puram Zone

Oy. Dir. (Hort!

Sh. Suresh Kumar Gupta President ath DME
Model Town dharmik Leela Committee (Regd.)
Ramlila Park, D-Block, Model Town,

Delhi ~110009.




NiGIPAL CORPORATION
ORT| 4l#ﬂJRE DEPARTMENT
PURAM ZONE

s Program/Ramlia & DuSsehra Mahotsav ir
Wl w.e:f. 20/09/2022 to 09/10/2022.

 Jawahar Park iy

On your request on the.subject :C'i"t'iéd”c--ébove, the Dy. Commissioner, Keshav
‘Puram Zone has -granted~fnééé§s.é=aw per‘rﬁ‘ission to Model Town Dharmik Leela
' “ t-_‘o'._holding,'f;'fReligious Function/Ramlila & Dussehra MahotsaQ in
&l Town-lltw.e.f, 20/09/2022 to 09/10/2022.
gk ion is granted on the undertakmg of the Model Town Dharmik Leela
-Comimittée (Reg ;")f-.that there will be no damage to the trees/saplings of the park and"if
any will be replanted by the Committee and there will be no commercial activity in the
park. ' ' |

The permission granted with condition committee will submit NOC from Fire
Department & Police Department before function/program and follow the guidelines
issued by DDMA or other authonues%ghn_ respect to COVID-19. L

Dy. Director (Hort.)
Kfeshgv Puram Zonc
Dy it

KO\JI WAy r'b

Sh. Suresh Kumar Gupta President ’
Municipai ’u()rubzm sa ¢l Dalhi

Model Town Dharmik Leela Committee (Regd.)
Ramlila Park, D-Block, Model Town,
' Delhi —~ 110009.
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- MUNICIPAL CORPORATION g D _
HORTICULTURE DEPARTMENT
KESHAV PURAM ZONE

No. 421/DDH/KPZ/MCD/2022 ‘ Dated: 19.07.2022

Sub:- Permission for holding Religious Program/Ramlila & Dusschra
Mahotsav in Jawahar Park in Model Town-III w.e.f. 20/09/2022 to
09/10/2022.

On your request on the subject cited above, the Dy. Commissioner,
Keshav Puram Zone has granted necessary permission to Model Town Dharmik
Leela Committee (Regd.) to holding Religious Function/Ramlila & Dussehra

Mahotsav in Jawahar Park, Model Town-III w.e.f. 20/09/2022 to 09/10/2022.

The permission is granted on the undertaking of the Model Town
Dharmik Leela Committee (Regd.) that there will be no damage to the
trees/saplings of the park and if any will be replanted by the Committee and

there will be no commercial activity in the park.

The permission granted with condition committee will submit NOC from
Fire Department & Police Department before function/program and follow the

guidelines issued by DDMA or other authorities in respect to COVID-19.

Sd/-
Dy. Director (Hort.)
Keshav Puram Zone
Sh. Suresh Kumar Gupta President
Model Town Dharmik Leela Committee (Regd.)
Ramlila Park, D-Block, Model Town,
Delhi — 110009.
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DELHI MUNICIPAL CORPORATION g‘j
PARK DEPARTMENT, KESHAV PURAM ZONE

DELHI-110035

No.: Asst. Dir. P./K.P.Zone/2023/799 Date:
14/9/2023

Shri Rajendra Kumar Gupta
Model Town Religious Leela Committee
Ramlila Park, D-Block, Model Town-3

Delhi-110009

Subject: Grant of permission for organising Ramlila/Dussehra programme from
01.10.2023 to 31.10.2023 at Jawahar Park, D-Block, Model Town-3, Delhi-110009.

This office has received your application vide diary No. Dy. Dir. P./K.P.Zone/2023/1347
dated 03.07.2023. Based on the same, you are hereby granted permission to organize
Ramlila/Dussehra programme from 01.10.2023 to 31.10.2023 (31 days) at Jawahar
Park, D-Block, Model Town-3, Delhi-110009, subject to the following conditions:

1. Deposit of Security Amount: You have deposited a sum of Rs. 1,46,320/- vide
Challan No. G.8 No. D.R. 42124 dated 14.09.2023 and Rs. 1,55,000/- (One
lakh fifty-five thousand only) vide D.D. No. 134295 dated 13.09.2023, Kotak
Mahindra, as security deposit, along with other charges, with the Municipal

Corporation of Delhi.

2. Compliance with Guidelines: You shall ensure strict compliance with all
guidelines issued by DDMC, Government of India, Government of Delhi,
Delhi Municipal Corporation, and any other agency, with regard to SOVID-




10.

11.

12.

415 ¢

19 pandemic. Any lapse in this regard shall result in cancellation of your

booking without prior notice.

Cleaning of Park: You shall ensure thorough cleaning of the park after the

programme.

Affidavit: Your affidavit No. IN-DL29520414594277V dated 03.07.2023 shall

be binding on you.

Responsibility: The Corporation provides only the land for the programme,
and you shall obtain all necessary no-objection certificates from local police,
fire department, traffic police, BSES, and other agencies. You and your

organization shall be fully responsible for any damage to life or property.

Validity of Booking: Your booking is valid only for the specified dates, and no

commercial activity shall be permitted.

Fire Safety and Water Arrangement: You shall make arrangements for fire

safety and portable water at the venue.
Pollution: You shall not cause any pollution, including noise pollution.

No Fire or Cooking: No fire shall be lit, and no cooking shall be done in the

park.
Traffic: You shall not cause any obstruction to traffic.

No Unauthorized Construction: You shall not make any permanent or

temporary unauthorized construction in the park.

Park Infrastructure: No rope or any other material shall be tied to park

railings, trees, etc.
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13.  Electricity: You shall make arrangements for temporary electricity supply

from TPDDL at your own expense.

14.  Cancellation of Booking: The Corporation reserves the right to cancel your

booking without assigning any reason.

Assistant Director (Parks)
Keshav Puram Zone

Municipal Corporation of Delhi

Copy to:

1. Administrative Officer, Keshav Puram Zone, for information and necessary action
to ensure that the park is not booked for any other programme on the specified

dates.
2. C.A.C.B. Incharge, Keshav Puram Zone.

3. Additional Director (IT), Delhi Municipal Corporation, with a request to biock the
park from 01.10.2023 to 31.10.2023.




EA A SA N K R Bt B U R Bl B 1

BEIT:ﬂizwﬂﬁmas 58

w?sm'as SR A /$.g,a#; 72024/ B} ftie : D8 }58 )9_01\4

A Ao AR TR

Aiear ere gifife
rreltar ure, -,
fawa -~ Ren® 20092024
110009 ¥ uiffe srfew & smatom q wNGhY uF |

¥ wEafay S

13 fyee—110009

T B Ao ¥ YR TEIGY el TR P @ WiGhy RAG 31.07.2024 S ST

- f f&® 20.09.2024 ¥ 19.10.2024(30 fa=1) wa aifis srfew & sputo @1 argafa Gor amuw

rmﬁqmvw$mmwﬁmmﬁwumaﬁrmﬁ%l
1. age gy Agadid. /ofvs . 9 dvachoozd1 fRTes 22082024 & FRT w W

141,600/~ SLEHEUT 667504 fAAID 06.08.2024, Bied HEFwT 46 gRT wwd
1,50,000 /— (Y& oM UGTH §OR ®UY Dad) &R A & w7 A Gfyg s= avofa frem

By A oA By Ry
2. AAEH B TS 20.09.2024 q 19.10.2024(30 f&=) @ enfife srdew & amaiser &Y
rgifar B 39 wd @ W &) et fF BRI arRw @ e werd & FRer A
)., ARG -WReR, Aol wor, oot R R vd e Rl w@venm gwr o wl
feen-frdet &1 yraw siferd wu @ fear omawr | 9l ey & gresr F fash of
o @t AraRardl urg g, al e fE5A g guem & snuat gfew @1 ¥gE frar s
3. uiffe sdey @ smaiom &) wwifa @ a€ e @Y g ® ARy sae a9 |

4. frm smaterst €9 daa Y Suwer Rl 2 ek oMU gRT vy gfer, SR
fowm, S gferm, flownd o afka s smawd sl garor o A sifvard @ afy

fofl ger @ gdewr @ wre-wre @ wfy sk @ O swel @ Rreer gof wu 9
gy 3R UM [IAT BT BN |

5. amuat g daa Sudam Ry & Rig & wrg gl sk B wraRe wRiffy af @)
SITGRT |

6. ATUP FRT BRI VG @ ey w@d Sl gl auT | € RIE d W® dgs
ol &7 g |gRE w9 | S g ‘

7. amua gRr e ff yoR &1 ugwer € darn s, frad @l ggaer oft mfva g

8. ured ¥ T & wWorg At i T & wrEm enfy guTar Sma |

9. 3y ¢fp® ¥ B ff wauw s 9E A |

10. 39D FRY Urd A wrfy / ey srifrgya Frfor 98 R S |

1. e @) AT 7 95 afy @ @id var anfy =@ afem R

12. Xl /29eRT SRIGT @ omaio ¥ ANy, fQurr @ g W e w@w . W)
faoreft @1 st wU | AT WY

13. ﬁTm?ﬁqyf3#%Wg?mﬁ*agam&ﬁgﬁwﬁﬁmmwmmﬁ%ﬂﬁawm-

=

DT YA &F
r a4l Uv 86 M(! h‘m)

Mu nic ma& Cmyu mo 1of Deihi

119.10.2024 TP & fAy Sramey e, I fs_Afed TrST-3, ﬁ'?-ﬁ"

STt e Sufe s, /9.Y.4. /2023 /1029 fR® 24.06.2024 &1 Ry vrq}
ATATH UF D IATER W st SATER_Ud, 9 @l diew erew—3, faeell 110008 ¥ effw



@ 8 B gt g Sygad =i w‘rﬁﬂﬁm w3

418 5q

.

‘mﬁwﬁwm@aa}m@z%wmﬁaﬁﬁmm
ammm%mmﬁl ‘




Twe Tyantlete @by 419

Delhi Municipal Corporation, f d
Horticulture Department, Keshav
Puram Area Delhi-110035

Serial No. Assistant Director/K.P.A./2024/8/11 - DATE: 28/08/2024

Shri Rajendra Kumar Gupta Model Town Dharmik Leela Committee,

Ramlila Park, D-Block, Model Town-3 Delhi-110009 Subject:- Approval letter
for organizing religious program at Jawahar Park, Hi Block Model Town-3,
Delhi 110009 from 20.09.2024 to 19.10.2024.

On the basis of the application given in this office's diary number
UP.D.D.U./K.P.A./2023/1029 dated 24.06.2024, you are granted permission
to organize a religious program from 20.09.2024 to 19.10.2024 (30 days) in
compliance with the approval dated 31.07.2024 of the Commissioner,
Municipal Corporation of Delhi for organizing a religious program at Jawahar
Park, D Block, Model Town-3, Delhi 110009 and on the basis of the affidavit
given by you, on the following conditions.

1. You have deposited Rs. 1,41,600/- through CSB No./G.8 No. DHG
00241 dated 22.08.2024 and Rs. 1,50,000/- (Rupees One Lakh Fifty
Thousand only) as mortgage amount along with other charges in the
Corporation Fund through DD No. 667504 déted 06.08.2024, Kotak
Mahindra Bank.

2. The applicant will be given permission to organize a religious event
from 20.09.2024 to 19.10.2024 (30 days) with the condition that due to
the global pandemic of corona virus, all the guidelines issued by DDMC,
Government of India, Delhi Government, Delhi Municipal Corporation
and any other organization will be followed compulsorily. If any kind of
negligence is found in following the guidelines, then your booking will

be cancelled without any prior notice.



. Special care should be taken to clean the park after the religious event

is over.

. The corporation only provides land for the event and you have to
arrange for local police, fire brigade etc. It is mandatory to obtain
necessary NOCs from the department, traffic police, BSES and other
relevant departments. If any accident causes loss of life or property,
the entire responsibility will be yours and your organisation's.

. Your booking will be valid for the above date only and no trading
activity will be carried out.

. You will-have to make arrangements for fire safety yourself and also
make proper arrangements for portabie water at the function venue.

. You will not cause any kind of pollution, which will also include noise

pollution.
. Fire will not be lit in the park nor will food etc. be cooked.

. You will not cause any disruption to traffic.

10.You will not make any permanent/temporary unauthorized construction

in the park.

11.No rope etc. will be tied to the railings and trees of the park.

12.In organizing Ramleela / Dussehra program, you can take help from

TPDDL department at your own expense will temporarily arrange for

electricity

13. The Corporation shall have the right to cancel your booking at any time

without assigning any reasons.

S/ID
Assistant Director (Horticulture)
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Keshav Puram Area Asstt. Director (Hort.)
Keshav Puram Zene
Municipal Corporation of Delhi

Copy:

1. Administrative Officer, Kesavuparam Area for information and not to
book the above mentioned date for any other function.

2. C.AC.B. Incharge, Keshav Puram Area.

3. Additional Director (IT) Municipal Corporation of Delhi with the request
to block this park from 20.09.2024 to 19.10.2024 (30 days). For
information to Section Officer, Keshavpuram area.
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This Agreement‘t is .'i"o‘n ethis e day of August ?021 between the
Commlssroner North De!h 1

expressron shall unless ex ' by:or repugnant to the context, be deemed to include
its successors in office of he one part Sh Suresh Kumar . Gupta ,
President, Nodel Tow ;

“Model Town "1ll, De
maintenance of _Jawah:
{ll, Ward No. 77N, Kesha

The agreement of ibagéd ‘on; the following standard terms and
conditions which are given a’s nder:.- -U} Lot ' o '

The sponsormg/voluntary agency has formally taken possessron of the below
mentioned Municipal sites after: demarca_uon w. ef . ST in pursuance
of this Memorandum of Unders’tandmg ' '

(DESCRIPTION OF' "_ITES WITH AREA) o

' /Ad»optlon of Jawahar . Park (No. of
fock, Model Town I, Ward Mo. 77N,
rmik Leela Commnttee (Regd), Ram
10009 : ,

,Development/Mamtenance /

:'_g_enic';y' : has' to etart ~the work of
S _tncludrng (hstmg out the actrvrtzes /jOb

The SponsormgNoluntary
development/m'amtenance of the sit

months and malntarn/develep the‘ sa'me to the entnre satlsfactlon of the
f‘ommrssroner for a period of three Years from lhe date of th:s agreement Each

M. O U will be. revrewed after oner year

The ownershlp of the aforesald premrses shaH contrnue to vest with the
North- DMC and shall not be transferred to the voluntary agency, .

{J_ ‘ o ' The Commrssrener North DMC reserves the nght to terminate the
agreement any. time and resum session of the srte after glvmg one month's -

notice to the sponsonng/volu,

2. Detarled layout plan/s of the. srte/s pr al ._z.(ro':n scale)andsrgned by 'theparﬁes,

is/are annexed. , . R o o
| B o Contd.3
. SN For Modg Tow Dharml Lna Commitiee (R
. LlmIBee 0 Pres

f :%r ;’h(" \’"UY“} ]
s Corgoration

North Delhi B i

~
S R
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An inventory ¢ _rees/plantatrons, boundary walls rarlrng fountains
and all other install time of handing over of the site to the voluntary '

agency signed by the i’ also be annexed

gency shall carry out all development and
nsored'épremrses in: accordance ‘with the agreed
i ctrono as may be issued from time to time
ses! Provision:of water in the sponsored
slle ‘xcept the central verges and roads.

3. The Sponsoring/Voli
maintenance works:i
terms & conditions ar

- by the Commissioner

i : site will be the respon

4, The Sponsoring/Voluntary, k D the sponsored premises/sites open
to the general public-with.. h ‘restrictions as. may be-allowed by the
Commiissioner for ensurmg cleanhnes,_ : Of envrronment protéction and security of
the Municipal property and shall not use the same for any other purpose. No fee
or charges will be collected by the oluntary agency from any members of the -
general public for entry or use-of the sponsored premrses

The SponsorrngNoluntary Agency shall not put up any structure for its own use
_ wrthrn the sponsored premises. However ‘it shall be permitted to put-up security -
encing around the adopted site provrded that the desrgns and specrﬁcatrons of

the fence have the prior approval of the Commrssroner _ ;‘_ -

&2

6. The Sponsorrng/voluntary Agency shall not transfer or cause to be transferred
' nor shall be sub lease/sub- pe.r‘ on/o 'anrz" ian for marntenance

S 7. The Sponsorrng/voluntary Age;,_ ) to the North DMC & nominal license
b - fee of Re. 1 per annum for eachi f thej;sponsored srte/s for the duratron of

‘ sponsorshrp

8. The SponsormgNoluntary Agency ‘ all net"fdo anythrng that would cause any
. permanent damage to the North DMC property '

| {r , 9. The North DMC wrll not be: responsrble/lrai e"ﬁ:for compensatron/makrng good any
e : _ losses that may .be caused. by: theﬁ/frre/natural calamities/riots’ or any other
reason whatsoever The party shall rtself be solely responsrble for such losses.

10, ‘The Sponsoring/NVoluntary . Age '3“"y;_"‘shall abrde by all the rnstructrons/standmg
orders of the North-DMC as well @s:the! court orders: that may be'issued from time
to time and shall also abide’ by he rules whrle developmg and mamtarnmg

the sponsored- prem|ses

(‘ontd ....... Page-4

- et S : . ;
| "‘For_Mgdel Townkghg ‘ _Commlttee(




T

14,

15.

16. -
~ sponsored premises will be-s

_etc., the North DMC may order ¢

-compensation shall be payable to -

- (However, the srzeand the ma er

- plague.
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1SS and{'/or other produce of the said land shall be
ecision of exploitation of forest produce will be
rules. m fo:ce

All sale proceeds of t
credited to North DM
taken by the North DM

d and permltted to utllrze earth for repairs and to
o-execjite: work required. for normal-functioning of
ion shall be paid by the Corporatron if any damage
he: voluntary agency in course “of executlon of such

The North DMC shall
cut branches of tree
the North DMC. No 1
is caused to the assets ©
works. '

: 'rry
als étc. and the employees of the North
hile movrng about'in:the performance

clﬁrby the Competent Authonty in the

The North DMC shall
with the maintenance:
DMC shall not -be ¢hal
of their duties, provided the
North Dl\llC to do so

In case of accidents due to fall of branches of trees and such other emergencies
ing “ofitrees/branches’ for works required in

nsportatron Wlthout glvmg any notice. No
v’oluntary agency in’ such .a case of

connectlon with the restoratlon oft

damage

The SponsormgNoluntary Agency erl be allowed to drsplay a. ‘SMALL PLAQUE’
in. the sponsored premises as prescrlbed below - o

“Adopted/Sponsored by (namel of the sponsorlng/voluntary agency with
logo, if any) with the approval of~the North Dl\/lC : .

'lsplay shall be specrﬂed |n each MOU).

No advertrsement tax wil be 'levred':::for drsplay of the above mentroned small

Development and l\/lamtenan :sponsorrng/voluntary agency in the

of the concerned- Deputy Commrssroner as Charrman the concerned Area

Councillor, a Representative: of the Voluntary Agency and - ‘a Representative. of

the concerned department, as: members The representatrves of the department

~ will function as’ Convener of: thefCommrttee Thrs Commrttee wrll rnspect the srte

at least thrice. in a year .ang

~ Commissioner through the - concerned Head of Department The \/oluntary

Agency will extend all necessary co operatron and assrstance to the Commlttee

ufsa"tm
North Dadni faanic urbo.r‘omuon

out of rts normal works in connectron '

rvise and:‘monltored by a Committee consisting

For Model Town a@ﬁ C:Qmmrtteel

b
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mat;on ofthls agreement all materualc at site
=3 voluntary ‘agency: except. the name plaque/logo”
property of North DMC and the voluntary
lien over any of these. The Corporatlon shail -
: _-materlals left by the voluntary aoency

On the expiry/in the
. including those pro
- provided: by them
agency will have ne
be free to clear the-

'of o_'r in any way touchlng and Concernrng
re: otherwise: hereinbefore provided for)
“of the. Commrssroner North DMC or his
any! such apporntment on the ground that
gl -S‘ervant/[\/lunrcrpal Officer and that in
=Nt Servant/Munrcrpal Officer he had
atters in dispute.’ The award of the

.ib.mdmg on the partres

18. Al drsputes and d
this agreement (e
shall be referred. to tt
nominee. There will b
the arbitrator-so appoin
the .course of his duty a
expressed views on all -or
arbitrator so appointed shall beifine

Commissioner shall be sole ~Arhttrat, casei of -any drsp'ute.*

he e presents have “hereinto set and

In- witness whereof the partre° :
'}year flrst above Wri ten

subscnbed their hands and seal on the day

S

- WITNESS: FOR AND ON BEHALF OF THE C_OMMISSIONER
’ NORTH DELHI MUNICIPAL COR_;_ @RATION

1. S Srgnature O P '
‘ 9 R"'r Xy ,; "..ﬂ"

’flrector(Hortrculture) North DMC .
_h; Floor E 1 Btock Crv_!c Centre

FOR AND!ON BEHALF MODEL TOWN DHARMIK LEELA
COMMITTEE -~ .. ..

Name ' Sh Sutesh Kurﬁar Gupta

DeSIQnatlon . President, i

(With stamp) Model Town Dharreﬁﬁ E@ela Commrttee

' Ram Leeia Park D Btock, Model Town lil,

Deihr 11 0009
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MUNICIPAL CORPORATION OF DELHI
HORTICULTURE DEPARTMENT, HQ
16™ FLOOR, E-1 BLOCK, SPM CIVIC CENTRE,

' MINTO ROAD DELHI-02

No. DOH-ADH/HQ/MCD/2024-25/< £ 9 Dated 24110} 4

To,
\/ Sh. Dinesh Kumar Aggarwal
General Secretary,
Model Town Dharmik Leela Committee
D-Block, Model Town-lll
New Delhi-110009

Sub,:- Renewal of Development/ Maintenance/ Beautification/ Adoption of
‘Jawahar Park, D-Block, Model Town-lll, Ward No. 68 in Keshav Puram
Zone by Model Town Dharmik Leela Committee, D-Block, Model Town-lll,

" Delhi-110009 under MOU Scheme.

This has reference to your application on above cited subject, it is to inform
that the proposal for the Development/Beautification/Adoption ‘and maintenance
Jawahar Park, D-Block, Model Town-lll, Ward No. 68 in Keshav Puram Zone
under MOU has been approved by the competent authority as per terms and
condition of the agreement. .

The agreement of MOU will be valid for the period of three year from the date .

of agreement & will be reviewed after one year. The sponsoring agency Model Town
Dharmik Leela Committee, D-Block, Model Town-lll, Delhi-110009, will be
allowed to display a “Small Plage” in th'e sponsored premises size 50 Sqft. with the
prior approval of board from the MCD.

Therefore, you may contact the office of Dy.Director (Horticulturé)/
Keshavpuram Zone for taking over of the physical possession of the site. In case of

‘any query ADH/Keshavpuram Zone may contact the authorized signatory of Dharmik

Leela Committee, D-Block, Model Town-lll on 9811168200.

Asst. Difector (Hort.)/HQ
Municipal Corporation of Delhi

ARUN PANWAR
Assistant Director (Hor_t.)IHQ'
Municipal Corporation of Dethi

T

F1
Au WUQ’L‘}—R~3
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MUNICIPAL CORPORATION OF DELHI
HORTICULTURE DEPARTMENT, HQ
16" FLOOR, E-1 BLOCK, SPM CIVIC CENTRE,
MINTO ROAD DELHI-02

No. DOH-/ADH/HQ/MCD/2024-25[ 248 Dated:-%ﬁd]}?)lﬁ..

To, : ,
~ Sh. Dinesh Kumar Aggarwal
General Secretary,
Model Town Dharmik Leela Committee
D-Block, Model Town-lil
New Delhi-110009

Sub: Renewal of Development/ Maintenance/ Beautification/ Adoption of Jawahar
" Park, D-Block, Model Town-ill, Ward No. 68 in _Keshav Puram Zone by Model
Town Dharmik Leela Committee, D-Block, Model Town-lli, De|h|-110009 under

* MOU Scheme.

With reference to the subject matter, the case file is duly approved by the
Competent Authority. In this respect, you are requested to visit the office of Director
Horticulture-l, MCD, 16th floor, E-1 Block, Dr. S.P. Mukherjee, Civic Centre, New -
Delhi, 110002 for executing agreement with the Corporation as per latest terms and
condition with 100/- Rs. Non judicial Stamp Paper, Seal of organization and
designation of authorized signatory on any working day from 9.00AM to 5:30 PM.
You are also requested to deposit the necessary fees of MOU.

‘Asst.Director{Hort.)-/HQ/MCD

ARUN PANWAR
Assistant Director (Hort.)HQ
Municipal Corporation of Delhi

A\na/.
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~ Office: F&/14, Model Town, Delti- 110009
TBHIED covvvereeererersrensrnnns
To
The Dy Director Horticulture
- Keshav Puram Zone
Noth:Delhi Municipal Corporation
Keshav Puram
New Delhi
Sub- Your letter Ref;- No DDH/KPZ/2019-20/681 dt 21.03.2022 regarding
poor maintenance of Ayodhya Puri Park (Jawahar Park) D Block Model
Town, Delhi -110009
it T U ST
_ K . Dear Sir,
st gyt qaret faae | |
sft sy farer This is in reply to your letter referred above for complaints regarding-poor
oft TS e maintenance of Park taken over by our organization on MOU basic. Please
~ find our replies:-
oit TTSI9T SheiiaTer ‘
sft W<t Mt (@m) | 1. Itis wrong and pointless that no Mali was working in the park. We
ﬁw STUETT -have employed a permanent Mali Named “Sharvan” which is well
st N wknowledge of your area supervisor Mr. Gajendra Chowdery Ji
' g1 T g g ' 2. There was no garbage at all in the park only Horticulture work (tree
off T Trered leaves) were lying.in one corner which we have made for organic
sft et frger compose to be used in the park.
it a‘rrcﬁg‘;r‘llw 3. The trees are maintained properly trimmed time to time, which
8ﬁ g fTer you can see in the photo attached herewith.
off TR Aﬁ ) 4, Sir, this is the time of falling the leaves dry season the leaves are
o settled in streets as well. Our Mali collects the leaves and put in
el . e the corner to-make organic compose.
it E‘_’i;w T 5. Our Mali gives water in-the park regularly.
it ferrer T | |
9Tt wetw Tt
' oft mm Sir all the allegation against our organization is false and basele{ss.
st weftut Iear
(P.K. Furnishing)
9Tt TSI T[T (afamrs whe)
oft STFET T[T (AR




(%] --‘,.'W!‘ll" -

AHTT @ 9310355577

51 @it A fB#reeR 91@(%35& QU ! AU S ?F""fj f T 9810048094

B ‘% 3q7&§§ 0 R

w«‘vﬁ'@rm@ -=TeR, WISl AsH- 11, fE&ef-110009
ot T!E‘l‘cﬁ? warg afem o g9 WA (e ey o TR W (woety ol glw wwdeea o e spane wpan

H &fh qe1 [“lsiﬁ < e ‘qusiiléﬂ e ey YT
e it mﬁ:-;: Tl (o) Of TS opeme e ot RS e St st e e e ol ool R srara
o ot 98_10048094 9811283405 9999777952 9810294443 9811168200
TETHAT LEi| Hroeaey KKl TER W
Office: F5I4, fiodel Town, Dicii 118009 .
......................... LKL
oft TR e Tear
sit &t 1. eruaret We invite your goodself and director Horticulture to make a visit
off TS Frterer anytime in the park.
= it R = fo=e . , Thanking you
C it v WeRTeT e Your’s sincerely _
] For Model Town Dharmik Leela Committee
oit FAR NI del T harmik Leel
oI TRYT FAR ITqATA | Ml&m oK
Gl BT !'l Ie : General Secretary
gt s“sa'( et feeer ‘ ' Rajendra Gupta (Rang Wale)
oft ATy Ravren |
oY ST T
oft TreT FsrteTer _ ¢.c. 1. Smt. Seema Gupta ji
. - 5 Dy Zone Chairperson
Gl (e weten) North Dethi Municipal Corporation
st gi=g; 3TvraTet
ot AT AT (gant are) 2. The Director (Horticulture)
8.ﬁ' THYT M North Delhi Municipal Corporation
of W W Civic Centre New Delhi
Gl ? . E\_ | Encl: - As Photos
ot wesr et
oft g TRreT
sft forts; emraTet
st TeT TiereT
oft femer T
stugia i
oIt e1ra gt
ot wrEftoT T
(P.K. Furnishing)
9T TTSIPT T[T (shrarrire itz
oft e T[T (e
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ma% @?r—'aam Tee <=A- 1, Reeli-110009
ot TeTER TER < g Hew i ) ot TR W @wn | o g sslE %ﬁwww

e W TR RISl - e R RSIUE
ﬁmw(mamﬁrﬁﬂﬁww St R T eﬁmw(mm)%ﬁﬁﬁmww ;
9810048094 9811283405 £ 9999777952 9810294443 9811168200 j
R REE] R L whNreas] TR HAl TER T
Dfnce FS/ l‘i, .nodel Towr ‘Dethi-110008 feiw LS)'J[ ..LL

sit <t €Y. srrare Sh. Yogesh Verma Ji
ﬁwﬁm—ﬂ ) irman-Keshav Puram Zone _
!? 0 e ' Ly North Delhi Municipal Corporatlon ' : é} 2
: %ﬁ ; W fSu‘) New Delhl _ : 4

: ,ﬁ}g@;@‘w?ﬁﬂﬁ @i Sub- Permission to organize Ramleela from 2609-2022 to ¥6-102022

ﬁgﬂqﬁw S Y in Ay_odhya Puri Park, D- Block, Model Town-iiird, Delhi-110009 ;

Respected Sir;.

aﬂs‘vataamﬁaa | - Thisis to bring in your kind consideration that we are organizing

ﬁmm R B Ramlée‘la 'in above Park sin'ce last 53 years continuously
ot T _‘lﬁ.qﬂ-f_:l - o Insp:te of a bannmg order in Nov 2019. We have been allowed to

3?[-{,'_5-‘5' EENEIN] I orgamze Ramleela in, 2020 and 2021 (Letter of permission enclosed)

oft dsa ME (w0 ‘ S

East year yourzgood-sie,lf,‘havg h“elped us in rer‘novmg obstacles to

oft STET AT (i e {:hold R?'mlee"a“’:"’.h"- ur \{:vh_(o’le.commlttee and members of public of
ﬁm‘ﬁ'ﬂ'ﬁ o B »Model Town welcomes and jch-an'ks to you for your efforts.

* oft gfet R " We have been allowed the'zRﬁar‘rﬂeela.inA 2021 also with your helped
ﬁmw . and support. But the covid protocols were not over so we have
aﬁu%‘-gﬁma - organized one day program of “Shri Sunder kand Path”, which was

ot e T - attended by publlc in large along with you ,our popular municipal
off o COUI‘]CIIOI‘ Smt. Seema Gupta Ji. (Dep. Chalrman Keshav Puram Zone)
ﬁwm - Now the covid protocols are oveér, so we wish to request you to grant
off feagr T the permission for holding Ramleela from 20-09-2022 to 10-10-2022’
studami _ _in Ayodhya Puri Park, (Jawahar Park) D- Block, Model Town-iiird,
,ﬁ}mmf _ Delhi-110009 a!ndAremove all objections to_hold Ramleel_zi forever. .
it waftoT T '

(P.K. Furnishing)
ot TISYT T[T (s weite)

| oft ST [T (wrrerter)
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
ORIGINAL APPLICATION /9NO. OF 2024
IN THE MATTER OF: ,
D5 & D8 RESIDENTS” WELFARE ASSOCIATION,

MODEL TOWN, NEW DELHI ... APPLICANT
VS.
HORTICULTURE DEPARTMENT OF MUNICIPAL
CORPORATION DELHI, KESHAVPURAM ZONE ... RESPONDENT
VAKALATNAMA

Know All to whom these Present shall come that I, Dinesh Kumar Aggarwal, -
S/o Late Shri Om Prakash Aggarwal R/o K-3/8, Ground Floor, Model
Town II, Delhi — 110009 am working as General Secretary of the

Respondent No. 2, do hereby appoint —

Vikas Mehta
A-445, Ground Floor, Defense Colony, New Delhi-110024
' Mobile No.9996450083

(hereinafter called the advocate/s to be my/our Advocate in the above noted case
authorise him/her —

To act, appear and plead in the above-noted case in this court or in any other court
in which the same may be tried or heard and also in the appellate court including
High Court subject to payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for
executions review, revision, withdrawal, compromise or other petitions or
affidavits or other documents as may be deemed necessary or proper for the
prosecution of the said case in all its stages subjects to payment of fees for ecach

stage.

To file and take back documents, to admit and/or deny the documents of opposite
party. To withdraw or compromise the said case or submit to arbitration any
differences of disputes that may arise touching or in carry manner relating to the
said case. -

To take execution proceedings on paying separate fee. To deposit, draw and
receive money, cheques, cash and grant receipts hereof'and to do all other acts and
things which may be necessary to be done for the progress and in the course of

the prosecution on the said case.
)

1




To appoint and instruct any other Legal Practitioner authorizing him to exercise

the power and authority hereby conferred upon the Advocate whenever he may
think fit to do so and to sign the power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us
to all intents and purpose.

And I/we undertake that I/'We or my/our duly authorized agent would appear in
court on all hearings and will inform the Advocate for appearance when the case
is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever
ordered by the court shall be of the Advocate which he shall receive and retain for
himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the
fee agreed by me/us to be paid to the advocate remaining unpaid he shall be
entitled to withdraw from the prosecution of the said case until the same is paid
up. The fee settle is only for the above case and above Court.

[/We hereby agree that once the fee is paid, I /We will not be entitled for the refund
of the same in any case whatsoever and if the case prolongs for more than 3 years
the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents
the contents of which have been understood by me/us on this g-A_ Day of
M 2025, Accepted subject to the terms of the fees.

Advocate \< NS Client
D/103/7¢ C o P
,\\wi/“%{g

ne [2327%
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aﬁqmuﬁﬁ(rﬁ—amm st o Shdrare aﬁwww st T Mae  oft wiw wentyr Reee

& WS T qEYiRET TS GRS WA

it TS Maer- sf g Haer
ot WO T[T (e, et
sft g fwe

- oft Sve T fHue
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oft ghg snraner

sft 3T vt

it wety ot ohew Ay

it Ty M (gra
oft ot <Y, 3rrErer

off WS TEeH (@)

ot T

- ot aere erdurer faen
it YT FHR ;ST

it UET SR AT

it Forer Trear-it
aﬁvﬁiam(mww
Tt RIS TUAT (orreasht are)
sft WA TR e

STt T T @sars)

aﬁmw(wam st fasyr wu srvrerer ot fortg o e s WA e
HHH e HroTeE Hsft
st I AT (g @) st fafger fwet
TER A TER A
9t TIST AT s e THIR cvvvererrernernsnsnoseos Egica KQL' SZQQ@
it gumy feuer ;
b i RESOLUTION
ﬁﬁi’m To appoint authorised representative to appear before court in
oft e Zifean-oit Afem =ifear the case titled:-

D5 & D8 Residents Welfare Association Model Town New
Delhi
Vs
Horticulture Department, Municipal Corporation Of Delhi,
Keshavpuram Zone, Delhi

"RESOLVED THAT Mr. Dinesh Kumar Aggarwal, General
Secretary of Model Town Dharmik Leela Committee (Regd.) Be
and is hereby authorised to appear before the court on the behalf
of Model town Dharmik Leele Committee Regd. Ayodhya Puri Park
(Jawahar Park), D-Block, Model Town-3, Delhi-110009 in above

matter.

FURTHER RESOLVED THAT Sh. Dinesh Kumar Aggarwal
General Secretary of Model Town Dharmik Leela Committee
(Regd.). Be and is hereby further authorised to sign and submit the
application, plaints, affidavits, petitions, counter claims and any
other papers/ documents as may be required to be filed in court or
with any other authorities in connection with the above said case
matter by or against Model Town Dharmik Leela Committee
(Regd.) and to represent the Model Town Dharmik Leela
Committee (Regd.) in all other matters incidental thereto as may
be considered necessary and expedient to and to do all such acts
and deeds as may be necessary in this regard."

For Model Town Dharmik Leela Committee (Regd.)

Uy o ot £ G
Rajender Gupta Dinesh Kumar Aggarwal Vihod Gupta
PreS|dent Gen. Secretary Treasurer

mmfm ¢ WH-5/11, Oed 2=A, fEeeli-110009
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OA No. 1150/2024 (1.A. No. 43372024, 1.A. No. 474/2024 & |.A. No. 577/2024) D5 & D8 Residents
Welfare Association, Model Town, New Delhi Applicant Versus Horticulture Department of MCD,

Keshavpuram Zone

From Vikas Mehta <mehtavikas@hotmail.com>

Date Sat 7/5/2025 7:37 PM

To  abhishekshivpuri@outiook.com <abhishekshivpuri@outlook.com>
Cc divya@dylawchambers.com <divya@dylawchambers.com>

Dear Sir,

Please find attached the reply to the OA No. 1150/2024 to be filed before the Hon'ble National Green
Tribunal.

Please consider the same as advance service. Please acknowledge the same. _Eg—.j;.&my_u_(ﬁ_'l;mlj
Best Regards,

Chambers of Vikas Mehta

Advocate

59, Lawyers Chambers,

Supreme Court of India,

New Delhi - 110001 [Ph: 23389900]

“This e-mail and any attachments are confidential and may be privileged or otherwise protected
from disclosure. If you are not the intended recipient, please contact the sender and delete this
message and any attachment from your system immediately. Do not use, copy or print this
message or attachment or disclose the contents to any other person in case you are not the
intended recipient.”




